CENTRAL ADMINISTRATIVE TRIBUNAL |
D_BENCH

THIS THE = DAY OF , 6

Original Application No, 427 of 1996

HON, MR, JUSTICE B,C. SAKSENA,V.C, |
HQN, MR GUPTA, MEMBER (A ] |

1. Arun Kumar aged about 44 years
son of Shri R.K. Vema, r/o 461

Muthicanj, Allahabadl

2, Rajendra Lal aged about 54 years
son of late Shri Jagannath lal, r/o

471/6 Chak Raghunath, Naini Allahabad

sfoese kppl icants
BY ADVOCATE SHRI R, K. NIGAM
Versus

Lk Union of India through General i |
Manager, Northern Railway New Delhi

2. Divisional Railway Manager
Northern Railway, Allahabad

3k Nand lLal working as Booking Supervisor
Northern Railway, Nagpur Central through
station Master, Kanpurg

4, D.,K. Dubey working as Parcel Supervisor
Allahabad through C.P.S. Allahabad

5 Arun Kumar Singh, working as Parcel ‘
Swervisor through C.P.S Allahabad |

%' Respondents

QR DE R(Reser J

JUSTICE B,C, SAKSENA,V,C.

This OA came up for orders as regards admission on

direction in the nature of certiorari to guash the impugned

17.44,96% Through this OM the 2pplicants have soughtqa
order dated 3.,4,9% Annexure A=~l, They have praged}fof a
further direction in the nature of mandamus commanding the
respondents not to disturb i» the restructured cadre and
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final panel of Chief Parcel Supervisor and also they may
be restrained froy) issuing any orders of reversion or
reduction in rank or issue any order in regard to pecbniary
disadvantage to the applicantst, The impugned order states
that on 13,5,94 g a provisiodal panel of Chief coaching
supervisors scale 2000-3200 were notified, In view of the

order passed by the court the seniority list of Coaching
supervisors scale 1600-2660 was to be revised and was revised
and the revised seniority list was #ssued on 23,1496 and
since the names of the applicants have been brought down

in the sevised seniority listjy “4heir names have been struck

off from the provisional paneli, In view of the stateme@t

in the impugned order that the same has been passed beca}use
of certain directions given by the courty, We had requiled
the learned counsel for the applicant to indicate the sgid
decisions & A supplementary counter affidavit was accordingl
filed when the matter came %m up on 18,4496, In the supple-
mentary counter the applicants have referred to a decision
rendered in OA 1232/88 L.B. Chauhan and another versus lhion
of India decided by judgment dated 25,11,92, They havegalso

referred to another OA 777/9L filed by Rajesh Kumar and ors
Vsi, Union of India and Ors, They have also filed COpieI of

the order passed in CCA 1228/93 arising out of the decision
I

in OA 1232 /88t The applicants in the supplementary affida

vit have also referred to the fact that the applicants have
filed a review petition seeking review of the order pasged

in OA 1232/88 and stated that the said review noi 16&3/ 4
|

is still pending, The applicants are guilty of supp

of material facts. In the QA though they were aware of the
|
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decisions on the basis of which impugned order can be!
|
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said to have been passed, they had still chosen to show tgn¢rance

rompted

us to call for further facts and they have now come to ligh i

of the said decisions’, A perusal of the impugned order

Since the review petition is pending, we decline: to ent?rt in

this QA, The rights of the parties would depend on the ‘ut ome

of the review petition, |
|

2, This Tribunal exersises the same jurisdiction as the Hiéh
* |

to i
court kxx and has,follow the same norms, Since the appl‘caTts ar

guilty of suppr@ssion of material facts we are of the opinior

f
that the applicants have disentitled themselves to exercksq the

extra ordinary | L
/iurisdiction in their Kxekamxhn favouri, The OA id dismisse

sutzgzély swbject to the observation made hereinabovel,
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MEMBER (A‘) VICE CHAIRMAN
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